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PAPERS LAID ON THE TABLE

Government’s Decisions on ARC’s Report
on Economic Administrat'on

THE DEPUTY MINISTER (SHRIMATI
NANDINI SATPATHY) : On bchalf of
Shrimati Indira Gandhi. I beg to lay on the
Table a statement of decisions of Govern-
ment on certain recommendations of the
Administrative Reforms Commission in their
Report on ‘Economic Admininistration’:
[Placed in Library. See No. LT-1538,69.]

Taacs

S y of in Report of
Enquiry Comm_ttee on Film Censorship

SHRIMATI NANDINI SATPATHY :
On behalf of Shri Satya Narayan Sinha,
1 beg to lay on the Table a copy of the
Summary of conclusions contained in the
Report of the Enquiry Committee on Film
Censorship. [Placed in Library. See No.
TL-1539,69,]

Notific itions under Export (Quality Con-
trol and Inspection) Act Tex'ile Committee
Act and Industries (Development and Regula-
tion) Act
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[Placed in Library. See No.
LT-1540/69.]
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to Question
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[Placed in Library. See No.
LT—1541/69.]
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[Placed in Library. See No.
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Correct’on of Answer to S.Q. No. 1684
Re. Pensions to Windows of Sold.ers Killed
in War

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): In reply to a supplementary
question arising from Starred Question No.
1684 answered by me on the 14th May, 1969,
it was stated that children of Defence
personnel would be admitted upto 60 per
cent of the capacity of Military and Sainik
Schools.

The correct position is that while
children of Defence personnel can be admit-
ted up to 60 per cent of the capacity of
Military schools, in respect of Sainik Schools
the reservation is only 33 per cent and not
60 per cent.



